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Misc. Application No. 195 of 2017
1. By this misc. application appellant seeks condonation of 454 days
delay in filing this appeal. For the reasons stated in the application, delay is

condoned. Misc. Application is disposed of accordingly.

Appeal No. 145 of 2017

1. This appeal is filed to challenge the order passed by the Whole Time
Member (‘“WTM’ for short) of Securities and Exchange Board of India
(‘SEBTI’ for short) on February 4, 2016. By the said order the appellant and

its directors were inter alia directed to forthwith refund the amounts



2
collected through issuance of Secured Redeemable Debentures (for short

‘SRDs’) with interest.

2.  After the matter was argued for some time, counsel for the appellant
submits that since the appellant is willing to refund the amounts to the
investors, appellant may be permitted to approach SEBI seeking time to

refund the amounts to the investors in a time bound manner.

3. In these circumstances since the appellant is ready and willing to
comply with the order passed by SEBI, we dispose of the appeal by
directing the appellant to make a representation to SEBI within four weeks
from today setting out details of the refunds, if any, already made to the
investors and also the mode and the manner in which the entire amount due
to the investors would be refunded. If appellant makes a representation
within four weeks from today, SEBI shall dispose of the said representation
as expeditiously as possible and in any event within a period of eight weeks

from the date of receiving the representation

4.  Appellant is directed to disclose list of the assets owned by it to SEBI
within a period of two weeks from today and also give an undertaking to
SEBI that the appellant shall not sell the said assets without the prior

approval of SEBI.

5. Appeal is disposed of in the aforesaid terms with no order as to costs.
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